
IN THE cNrRAL DMrnISrRATIVE TRIBUNAL 
ERNAKUL?N BENCH 

O.A.No. 379 of 1994 

Wednesday this the 9th day of March, 1994 

CORAM 

Hon'ble Mr.Justice Chettur Sankaran Mair, Vice Chajrir.an 

Hon'ble 14r.P.V.Veflkaeajnan,pjn1stratjve Member 

R.ianga, .SubDivl.Engineer 
Regi - nal Telecom Training Centre 

• 	Thirwananthapuram. 

P.S.Francis, Sub Divl.ngineer 
Trannission Project, 
Thirranartha3ur, 

• 	3. 25D.Devassy, Sub Divl.Engineer 
% 

• 	Thotta]ckate Road, Ernakulm, 

4. T.V,Vjswanathan Najr 
Sub Divl.Offjcer, 
Telegraphs, Karunagapally. 	 .. .. Applicants 

(By Advocate Mr. Sasidharan Chempazhanthjyjl) 

Vs. 

1. Chief Geral Mana3er,Telecom 
Kerala Circie,Trjvánum. 

2. Chief General aa;Te1ecom 
Teiecat% Pr,jects, Madras1S. 

3. Chief General Manager, 
Telecom,Maha Nagar Telephone Nigam 
Bombay. 

Director General, Telecan Deptt. 
New Delhi. 

Union of India represented by 
• 	it s Secretary, Mini-& ry of 

Communication5, New Delhi. 

6. Sri.A.G.N.pai, Staff No.07167, 
do Accounts 0fficer,Traffjc 
Mahanagar Telephone Nigam, Bombay. 	.. .Respondents 

HTUR SANKARAt NAIR(J), VICE CIA'IMAN  

is liable to 
be stepped up to the  level of the pay drawn by their 

juniors. They placed reliare on two judgments of this 
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Tribunal. We find that Oneo tbih.as made Annexure.A3 

representation and that it is pending consideration before 

4th respondent. Remaining applicants may also make 

representations within 15 days from today In that 

case. 4th respondent will pass appropriate orders within 

three monhs of the date of reàeipt of the representations. 

2. 	With the aforesaid dections, application is 

disposed of. No costs, 

Dated the 9th March, 1994.   

P,,V*VENKATARRISiNAN 	CHLTTUR SANKARAN NAZR(J) 
ADMINISTRATIVE MEMBER 	VICE CHAIRMAN 
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